165

N.D.H.: 25.09.2025

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 833 OF 2024

IN THE MATTER OF :

VIPIN KUMAR . APPLICANT
VERSUS

UTTARAKHAND POLLUTION CONTROL

BOARD AND OTHERS .....RESPONDENTS

INDEX
S.No. PARTICULARS PAGE NO.
1. A true copy CCA dated 11.07.2025 1-4

Respondent No.5 M/s Jai Mata Brick Field

2. A true copy of CCA dated 11.07.2025 5-8
Respondent No.6 M/s Gagan Brick Field

Place: New Delhi
Date: 24.09.2025 FILED BY:

(GAURAYV AGARWAL)
Advocate for Respondent No.5 & 6

GRV LEGAL

Advocates and Legal Consultants
0-703, Aditya Mega City,
VaibhavKhand, Indirapuram,
Ghaziabad, U.P. NCR- 201014
Mob.: 8802911392

Email. : gaurav@grvlegal.in



mailto:gaurav@grvlegal.in

1
1 6 6 UKPCB]

S UTTARAKHAND POLLUTION CONTROL BOARD
= Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar)
UKPCB/ROR/Con/d-112/2028/ 771 8 Date: 1\ .07.2025

Registered Post

To.
7 MY/s Jai Mata Brick Field
Khasra No-208, Mauza Kawadpur,
Harvchandpur Havidwar
Distt- Haridwar,
Consolidated Consent to Operste and Authorisation hercinafter referred to as the CCA
{(Consolidated Conscnt & authorization) 1l'rcs'h/l(vnvwnI/Reupplicufiun/léxpunxiun/) under
Section-25 of the “Water (Prevention & Control of Pollutiony Act, 1974 and  under Section-
21 of the *Air (Prevention & Control of Pollution) Act, 1981 and Authorization vnder *Rule-
6™ of the “Hazardous Waste (Manugement, Handling and Transboundary Movement) Rules,
2016 notified wnder “Environment (Protection) Act, 1986™ as applicable (to be referred
hereinafter as Water Act, Aiv Act and HW Rules respectively).
CCarin-ind12 T Application 1D-7280683
P CCA (Renewal)
_Consent AWH No. "N -\ (\)
CCA s hereby cranted 0 MJ/s Jai Mata Brick Field located at Khasra
Kawadpur Harchandpur Haridwar Distt- Haridwar subject to the provisions of the Water
Act. Air Act and HW Rules and the orders that may be made further and subject to following terms

No-208 Mauza

and conditions :-
This CCA is granted for a period up to 31.03.2027 and valid for manufacturing of

J

following products with Capital Investment / Net Assets Values Rs 51.45 Lacs.
ST L Quamic  CCARemewal
Y | Product ; Quaulii}‘ [ Product Quantity i
L ! - . (Per Month)y | (Per Month)
T Bricks | 80,00,000 Nos | Bricks | 80,00,000 Nos |
2. Specific Conditions under Water Act:

{1} The daily quantity of effluent discharpe (KLD):-

R T — s § SRR o pmesse | M .o T Tr—
| : Last CCA or CTL CCA Renewal
f Trade Effluent | Nil Nil
Sewage ] 1.0 1.0

() Trade Effluent Treatment and Disposal: Nil.
(1) Sewage Treatment and Disposal: 1he applicant shall provide comprehensive Septic
Tank/ Seak pit 1s required with reference to influent quantity and quality.
3. Conditions under Air Act:-
(1) The applicant shall use following fuel and install a comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and.mamtain the same continuously so as to achieve the level of pollutants to the following

standards :
;’{ S. j Stack attached Igluuk ;Iﬁ\pc rol' Fuel Emission " Fradssion |
- No | with height Fuel 7 Quantity Control standards
; e a My RLDMAD Equipment | not to exceed
|1 BrikKln | 30 Coal& : Gravitational | 250 mg/NM"
| | (Induced dratt - wood | Settling Chamber
{ J with Zig—Zaﬁ ; 5 | & Stack-30m g
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1 Conditions undey 1YW Ralex
(11 The Occupier of Ms i Mata Drick Tiebd e hereby g
tacitity ton colocnon and storape of Phasardons sastes

ated an anthorization ty aperate a

(i The anthorzaton o pranted 1o operate a facthiy o peneration, colleetion anel storage of
hazardous wastes within factors premises Tor follisenne ategory o wastos

{11) The authorizaton shall be i foree tor a period ap to 31.03.2027

(v The mthorization s subject 1o the conditions stated helow and 1h

specitied i the rales for the time beme m foree ander I nvironment (1

e conditions as may be
rotection) Act. 1986

T Mode of

NNoo Categon \ Quantity of Waste for which g
(Schedule-1 & Schedale-1) | authovization is being issued (MTA) Disposal
t ) e = " . o ” s o i
- i . { &
b TS I ——

Terms and conditions of authorization:
(1) The authorization shall comply with the provisions of the Environment (Protection) Act.
1986, and the rules made thereunder.
i1y The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCBAPCC
(i1 The person authorized shall not rent. lend. sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(ivy Any unauthorized changes in personnel. equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.
(v} It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.
(vi1 An application for the renewal of an authorization shail be made as laid down under these
rules,
(vii) Anv other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
3. Compulsory documents to be submitted by the Industry/Unit: -
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA. photograph of ETP/APCs/Waste Storage

Area.
6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
7. Competent Authority reserves the right 1o change/modify/add any time any condition of this
CCA.
8. Unit has to comply with the other general conditions as annexed herewith. Non complance

of any provision of this CCA and provisions of the Water Act. Air Act and HW Rules will
result in legal action under the aforesaid Acets and Rules.

Specific Conditions:
I In case Unit is using ground water than it has to obtain NOC from central Ground water Authority for

abstraction of ground water for which unit may refer web site http://cgwa-noc ~gOov. 1
we chimney’stack and facilities such as ladder. platform ete. as per

2 The applicant shall provide ports in th
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by

the Board’s staff. The chimney/stack attache
such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate identification.

The industry shall ensure interlocking of air pollution control devices and production processes.

4. Sohd wastes generated from the industry have to be disposed in manner so that contamination of surface water

bodies/ground water/soil etc. does not take place. T

d to various sources of emission shall be designated by numbers

L)
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5. The industry shay take adequate measyrec -
standards as may pe applicable casures w control of naise from its own source so as to comply with the
6. The applicant shall de '
Central Polj
7. The industr
authority,

8 The uni sh

velop thre
ution Contro) Board.
Y shall ensyre 4

¢ TOWs of wreen bell on the premises with plant species as suggested by the
I safety measures and shall undertake periodical assessment by the competent

Rules mad;::\;‘:i:i-:;;f’t'l‘:i‘:s' u‘:i;h‘t'he pnj(‘»xrixifm ol The ,Pnhliﬁc Liability Inm‘n's):nce. Act 1991 as amend¢d;*mdﬂ
regulars. der and shall submu copies of Insurance Policies (if any) to the Board Offices
¢ 2 ~
' 2?332?_’;'2 il;l:;l:‘ ll:l]\) i\t:)t”;]«i*{(”w Natification of MobF & Climate change (Government of India) on dated
- S I o 80,
FO. Unit shall ensure 10 obtain the Validation certificate from Central Building Research Institue thorized
- g Research Institue or au
orgamzation regarding conversion 1o induce drafl g zag Technology & Submit it to this office within three
Months.

LU AN the moving areas around the main Brick kiln shall be paved with the bricks to minimize the fugitive
dustemission from the brick kilns aperations.

12, The Brick Kitn shall provide permanent facility (Port hole & Platform) as per the norms & design said down
by the Central Pollution Control Board for monitoring of Emissions,

13. The occupter of Brick Kiln shall use only permitted fuel in kiln. In case of use of fuel other than permitted,
this CCA order shall be cancelled.

14, The occupier shall ensure that fine dust not to accumulate all around the Brick Kiln.

5. The unit shall submit stack emission monitoring report from MoEF & CC recognized laboratory to the Board's
offices. within two months.

6. All necessary approval from the concerned authorities including Mining Department of the State shall be
obtained for extracting the soil to be used for brick making.

7. The unit shall strictly comply with provisions of water Act. An Act & £ (P) Act and Rules/Notifications made
thereunder.

General Conditions:

I The applicant shall get the sample of treated effluent/emissionsshazardous wastes/leachate analyzed at feast
once in a three monthvsix months/one year from the laboratory recognized by the CPCB/UEPPCB/NABL
‘MoEF and conforms 1o the limits stipulated. Test report shall be communicated 1o the UEPPCB

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered outlet

for the discharge of effluent or vases emission or sevage waste from the unit
3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant

shall provide discharge measurement equipment at final disposat point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If. at any point of time. it is found that the industry is not
complymg with stipulated conditions or any further direction/instruction issued by the Board, legal action shall
be nitiated against the applicant.

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be feak-proof.

6. The industry shall provide unimterrupted entry to the STP'S/ETP’s inlet and outlet points. Air Pollution Control

equipment and stack for smooth sampling: monitoring of efficiency of pollution control measures.

The industry shall provide “Inspection Book™ at the time of inspection to the Board’s officials.

§. Whenever due to any accident or other unforeseen act or event. such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all other
concerned offices In case of fudure of pollution control equipment. the production process connected o it

shall be stopped with immediate eftect.
9. The industry shall operate i1 a manner so that all emissions be emitted through designated chimney/stack

only.
10.In case of any damage to the agriculture productivity. human habitation etc. by the operation of industry. it
shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's oftices. The industry shall be huble to pay compensation also in such cases as decided by

the Competent Authority.
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- The person authorized shall not rent, tend, sell trapsfer o otherwise transg
SAny unauthorized change iy personnel, equipment as waorking condition

It is the duty of the authorized person to take prior penmission of

1 69/\ or any change 1 production types/ production

The applicant shall reapply before the 30 days of expity

. . . _ . ; danee in efflue wcharge poimt or
capacity/manufacturing  process’capacity enhancement cle. or any change effiuent discharge point o1
emission point, ‘

sort the hazardous waste without

obtaining prior permission of the Board. , o
4s mentioned in the application by the

person authorized shall constitute a breach of his autharization.

he Bogrd to close down the facility.

The authorization is valid for temporary storage of Hazatdons Waste within premises only, .
The authorized agency shall ensure that on-tine dats with regard fo quantity and nature of hazardous chemicals
being used in the plant as well as e enrssion and waste penerted within premises 1 displayed on Display
Board of size 634 feet vutstde the mam Lactory gate withi premises

2o as duty ol the authorized parson 1o ke prior penmnission of tys Board to close and cleannp the facility for

weatment, storage and disposal of hazardous waste.

The applicant shall mamtamn cecord of hazardous waste in Form-3 and shall submil annual return in Form-4 on
or before the 30™ day of June following to the financial year to which that return relates

In case of any accident. complete details shall be submitted to this Board as required under HW Rules.

In ne case any hazardous waste shall be disposed ofl on land. in any drain. or into any water stream. All spillage
must also be safely collected and stoved

Before the hazardous waste s stored or dumped in the facility, applicant must conduct a detailnd physical and

chemical analysis of hazardous waste sample and report to the Board.

Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. ar such material which does not react with the waste contained in it.

The storage area should be fenced properly and Sign'Notice Board indicating ‘Danger” and *Hazardous’ shall
be displaved at appropriate position both in Hindi and English.

. The industry will store non-ferrous metal waste. used oil'spent oil waste in sealed drums placed on impervious

floor under covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
Processors.

I case of any transportation of hazardous waste. the details in Form-10 of the Hazardous Rules shall be

submitted to the Board.

The Board reserves the tight to revokesadd/modify any stipulated condition issued along with CCA, as may be
necessary, NI
L - -

ke

Regional Officer

Copy to: Member Secretary, Uttarakhand Pollution Countrol Board, Dehradun for kind
information. - o

ki el

e
Regional Officer
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e REGIONAL OFFICE
RS ON CONTROL BOARD
duem UTTARAKHAND POLLUTI :
= Irrigation Design Building Campus, Roorkee-247667 (Distt- Haridwar)

e : v Date: \\ .(}7:3{)“2“;
UKPCB/ROR/Con/G-178/2028/= "1™ -
Registered Post

To.
7 Ms Gagan Brick Field
A% Khasra No-138, 139,
Vill-Mohammadpur Jatt,
Pargana Narsan Roorkee
Disti- Haridwar,
Consolidated Consent (o Operate and Authorisation hcrcinnftcr, referrefl to as the CCA
(Consolidated Consent & suthorization) (I"rush/RenuwuI/l{eappilc:ltlf)fxlk,xpans:ryn/). un,der
Section-25 of the “Water (Prevention & Control of Pollution) Act, 19747 .and‘ under Section-
21 of the “Air (Prevention & Control of Pollution) Act, 1981 and Authorization under “Ruyle.-
67 of the “Hazardous Waste (Management, Handling and Transboundary Movement) Rules,
2016 notificd uader “Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).
(Caf 1D - 10344 Application ID-6449183
| CCA (Renewal)
LConsent AWHNo. (G~UD (V) o
CCA s hereby granted 10 Mys Gagan Brick Field located at Khasra No-138, 139, Vill-
Mohammadpur Jatt, Pargana Narsan Roorkee, Distt- Haridwar subject to the provisions
of the Water Act, Air Act and HW Rules and the orders that may be made further and subject 1o
tollowing terms and conditions --

1. This CCA is granted for a period up to 31.03.2028 and valid for manufacturing of
following products with Capital Investment / Net Assets Values Rs 30.36 Lacs.

ff{“'\'_lhmm_‘w“LZETw(“’(.’7\'”(5&;I?iTii"};m_ CCA Renewal N
‘No | Produet ] Quantiy Product Quantity i
L_”.,‘_‘_.._k - L (Per Month) (Per Month) |
[ Bricks - ‘i. §0,00,000 Nos Bricks 80,00,000 Nos

2. Specific Conditions under Water Act:
(i) The daily quantity of effluent discharge (KLD):-

:r“w“ 7 Last CCA or CTE CCA Renewal *
: Trade Effluent | Nilr Nil
| Sewage J Lo 1.0

(i) Trade Effluent Treatment and Disposal: Nil.
(ili) Sewage Treatment and Disposal: The applicant shall provide comprehensive Septic
Tank/ Soak pitis required with reference to intluent quantity. and quahty.
3. Conditions under Air Act:-
(1) The applicant shall use following tuel and install 4 comprehensive control system consisting
of control equipment as is required with reference to generation of emissions and operate
and maintain the same continuously so as to achieve the level of pollutants to the following

standards
" S. | Stack attached Stk Typeof  Fued T Emission Emission
No with | height Fuel Quantity Control standards
My . KLD/M'TD Equipment not to exceed
! 1 Brick Klin 30 | Coal & - - Gravitational 250 mg/NM’
: (Induced draft ‘ | wood Settling Chamber
l | with Lig-Zag R } , & Stack-30m
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' ((‘iL;m';‘l:z“;):‘l::;ni‘:l:: ;“‘l‘flsh(.nwn lh'lckll'"ichll is Im‘clin prated ann anthorization to operate a
) wy and storape o Hazardous wastes, ‘ m
() {‘1::““‘:”’]:::]:; x‘t‘:\:x:“xl‘ ;smnui h}: operate a lncility for generation, collection and storage of
hazardous wastes within factony premises for following catepory of wastes.
(i The authorization shall be m foree fora period up to 31.03.2028 N
(V) The authorization s subject to the conditions stated below and the conditions as may be
spectfied i the rules for the time bermg i foree under b nvironment (Protection) Act, 1986,

S.No. Category o Quantity of Waste for which | Mode of
(Schedule-1 & Schedule-1D) | authorization is being issued (MTA) Disposal

Terms and conditions of authorization:
(1) The authorization shall comply with the provisions of the Environment {(Protection) Act,
1986, and the rules made thereunder.
(it} The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.
(i) The person authorized shall not rent, lend. sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission ot the SPCB/PCC.
(1v) Any unauthorized changes in personnel. equipment as working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.
(v) 1t is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility.
{vi) An application for the renewal of an authorization shall be made as laid down under these
rules.
(vii) Any other conditions for compliance as per the Guidelines issued by the MoEF or CPCB.
bS Compulsory documents to be submitted by the Industry/Unit: -
(1) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under HW Rules
and Third Party Audit Report.
(it} Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage

Area.
6. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.
7. Competent Authority reserves the right to change/modify/add any time any condition of this
CCA.
8.

Unit has to comply with the other general conditions as annexed herewith. Non compliance
of any provision of this CCA and provisions of the Water Act. Air Act and HW Rules will
result in legal action under the aforesaid Acts and Rules.

Specific Conditions:

In case Unit is using ground water than unit has to obtain NOC from central Ground water Authority for
abstraction of ground water for which unit may refer web site http//cgwa-noc -gov.in

The applicant shall provide ports in the chimneysstack and facilities such as ladder. platform etc. as per
requirement for monitoring the air emissions and the same shall be open for inspection and use at all times by
the Board’s staff. The chimney/stack attached to various sources of emission shall be designated by numbers
such as S-1, §-2 etc. and these shall be painted/ displayed to facilitate identification.

The industry shall ensure interlocking of air pollution control devices and production processes.

Solid wastes generated from the industry have 1o be d:sposed 1 manner so that contamination of surface water
bodies/ground water/soil etc. does not take place.
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EZHU00 reparding oo . ,
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1 Mo Ay R .
g areas around e mam Brick kiln shall be paved with the bricks to minimize the fugitive

. dustemission from the bk hln< operations
2 The Brick K ; : ‘ acili I i
\ n‘uk Kiln <hall pProvade permancent facility (Port hole & Platform) as per the norms & design said dows
“othe Central Pollution Controt Board fo1 monitoring of Emissions
E3 Yhe occupie el K : : i ued in ki [ f
©ocatpien of Brick Kiln shall use only permitied Tuel in kiln. In case of use of fuel other than permitted,
s CCA order shall be cancetled,
| i the occupier shall ensure than fine dust not to accumubate all around the Brick Kiln.
3 . N K . R . . 1 N & o " g sV all #
S The unit shall submit stack emission monttoring report from MoEF & CC recognized laboratory to the Board's
offices. withm two months
1o, All necessary approval from the concerned authorities including Mining Department of the State shall be
obtained for extracting the soil to be used for brick making,
The unit shall strietly comply with provisions of water Act. Air Act & E (P) Act and Rules/Notifications made

thercunder.

General Conditions:

I The applicant shall get the sample of treated effluentiemissions/hazardous wastes/leachate analyzed at least
once in a three monthsix months‘one year from the laboratory recognized by the CPCB/UEPPCB/NABL
MoEF and conforms to the limits stipulated. Test report shall be communicated to the UEPPCB.

2. The apphcant shall however, not without the prior consent of the Board bring into use any new or altered outlet
for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The applicant
shall provide discharge measurement equipment at final disposal point.

4 The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 dayvs of receipt of this CCA. If. at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action shall
be initiated against the applicant.

5. The applicant shall maintain good housekeeping. All valves/pipes/sewer/drains etc. must be leak-proof.

6. The industry shall provide uninterrupted entry to the STP'S/ETP's inlet and outlet points. Air Pollution Control

equipment and stack for smooth sampling/monitoring of efficiency of pollution contral measures.

The industrs shall provide “Inspection Book™ at the 1ime of inspection 10 the Board's otficials.

~4

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shatl be reported to the Board’s offices and all other
concerned offices. In case of failure of pollution control equipment, the production process connected to it
shall be stopped with immediate effect.

G The industry shall operate in a manner so that all emissions be enmutted through designated chimney/stack

only

10 I case of any damage to the agriculture productivity, human habitation ete. by the vperation of industry. it

=

shall be timperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable-ta pay compensation also in such cases as decided by

L

the Competent Authority.
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“The applicant shall reapply before the 30 days of expiry of CCA or any change in production types/ production

capacity/manufacturing  processicapacity enhancement etc. or any change in effluent discharge point o

emission point. .
The person authorized shall not rent, lend, sefl, transfer or otherwise transport the hazardous waste without

obtaining priar permission of the Board.

-Any unauthorized change i personnel, equipnient as working condition as mentioned in the application by the

person authorized shali constitute a hreach of his authorization. .
Ttis the duty of the authorized person to take prior permission of the Board to close down the facility,

The authorization is valid Tor temporan storage of Hazardous Waste within premises mﬂ}‘

The authorized ageney shall ensure that on-tine data with regard to quantity and nature of hazardous chemicals
being vsed in the plant as well as air cnission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility for
treatment, storage and disposal of hazardous wasle.

he applicant shall maintain record of hazardous waste m Form-3 and shall submit annual return in Form-4 on
ar before the 30" day of June tollowing to the financial vear to which that return relates

I case of any accident. complete details shall be submitied to this Board as required under HUW . Rules,

In no case any hazardous waste shall be disposed ofUon land, i any dram, or into any water stream, All spiltage
must also be safely collected and stored.

- Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and

chemical analysis of hazardous waste sample and report to the Board.

- Dried hazardous sludge from the process in the plant shall be stored in douhle lined HDPE pit constructed

with R.C.C. or such material which does not react with the waste contained in it

- The storage area should be fenced properly and Sign Notice Board indicating "Danger” and *Hazardous’ shall

be displaved at appropriate position both in Hindi and English.

- The industry will store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on impervious

floor under covered shed. Hazardous waste if required shall be sold oniv to Registered RecyelersiRe-
processors,

25.In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous Rules shall be

submitted to the Board.
The Board reserves the right to revoke/add'modify any stipulated condition issued along with CCA. as may be
NECessary.

s e

-
| Dige
L ) 58
Regional Officer

Copy to:  Member Secretary, Uttarakhand Pollution, Control Board, Dehradun for kind
information. . P -

! i Regional Officer
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Documents in 0.A. No.833 of 2024 Vipin Kumar vs. Uttarakhand Pollution Control Board

From <clerk@grvlegal.in>
To <rohanthawani@gmail.com>
Date 2025-09-2503:37

DOCUMENTS.pdf(~7.8 MB)

Sir,
Please find attached advance service of Documents in O.A. No.833 of 2024 Vipin Kumar vs. Uttarakhand Pollution Control Board & Others.

Regards:

Nitesh Kumar

Clerk to

Mr. Gaurav Agarwal Adv.
for Respondent No.5 and 6
9958982328





